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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
(SOUTH ZONE) AT CHENNAI

(Application under Section. 14 and 15 read with section. 18 of National
Green Tribunal Act, 2010)

APPLICATION NO: 8 OF 2021

IN THE MATTER OF:

MEENAVA THANTHAI K.R.SELVARAJ KUMAR
MEENAVAR NALA SANGAM i
{Registered under section 10 of the Tamil Nadu
Socleties Act, in SI.No. 205 of 2015 dated 26.06. 2015)
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4. M/s.VELAMMAL EDUCATIONAL TRUST
(Hospital and Medical College)
Through the Chairman,
Velammal Village, .
Madurai- Tuticorin Ring Road,
Anuppanadi
Madurai-9 Ph.0452-2698971.
Email Id.info@.velammaltrust.com
e RESPONDENTS

REPLY STATEMENT FILED BY THE 4™ RESPONDENT

1.  The address for service of all notices and process on this
respondent is that of his Counsel M/s K.SRIDHAR, S.A.GANDHI & R.NEPOLIYAN,

Advocates at 134,Addl.Law.Chambers,High Court Buildings, Chennai-103.

2 This respondent has perused the Memorandum of application filed
by the applicant herein and do not admit any of the averments contained therein

except those that are specifically admitted hereunder,

3. At the outset, this respondent submits that the above application Is
not maintainable either in law or on facts and the same is liable to be dismissed
in limine. It is respectfully submitted that the object and scope of the applicant
society and its Bye law does not authorized the society to deal with the subject
matter of OA before this Hon'ble Tribunal and the applicant who having no
territorial connection with the 4™ respondent has come up with several false set
of facts and allegations against this 4" respondent which are all factually not
correct and it can be prima facie seen that the above OA has been filed without
any cause of action. Therefore the above OA is liable to be rejected as not

maintainable under section 14 and 15 of the NGT Act.

b Volemmal (Madurai) Educational Trust
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D]  The 4" respondent has provided another STP - II of 100 KLD

capacity to treat the sewage generated from the staff quarters.

E] The 4™ respondent has constructed a earmarked and separate Bio-

medical waste collection room with lock and key facility

Fl The 4" respondent for the collection of Bio-medical wastes has
adopted «color coding system in bags/container/Bins as per the Biomedical waste

{Management & handling) Rules, 2016 in all wards.

G]  The proportionate periodical health care facility is provided to all

the workers and staffs to ensure their safety.

Hl  The 4™ respondent has established bar coding system for the bags
containing biomedical waste sent to the common facility M/s Ramky Energy and

Environment Ltd, Virudhunagar.

I}’  The 4™ respondent is maintaining a logbook for the disposal of the
Biomedical wastes to common facility M/s Ramky Energy and Environment Ltd,

Virudhunagar, on daily basis.

J] The Food waste and other organic wastes are coflected in dumper

bin and disposed through Madurai Corporation.

K]  The 4" respondent has provided Electro Magnetic Flow Meter at
inlet and outlet of STP - I & II to assess the guantity of sewage treated and

disposed.
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L]  The 4" respondent unit is maintaining the log books for the

operation of STP -1 & II.

M]" The treated sewage is utilized for gardening purpose after

disinfection within the health care facility campus.

N]  The ROA of the treated sewage reveals that the parameters pH,

TSS and DOD are within the Standards prescribed by the Board.

O] The 4™ respondent unit has constructed and commissioned

one [aundry building separately.

P]  The 4" respondent has brovided stack with acoustic enclosure as

APC measures for the DG Sets 1010 KVA - 2 numbers.

Q] The 4" respondent has formed a green belt inside the

premises

P The 4™ respondent unit has made agreement valid up to
14.02.2022 with authorised recycler for the disposal of used oil generated from

the D.G. Sets. i

R]  The unit has establishe& a separate emergency room at the

entrance of the health cére facility.

S]  The unit has obtained permission from Maduraj Corporation for

the supply of 6.5 Lakhs litres ber day of water vide letter dated 13.03.2013.




5. This respondent respectfully submit that they have made all
aforesaid arrangements to ensure strict compliance of handling and disposal of
the Bio medical/Non-Recyclable wastes in accordance with the provisions of the
relevant acts and hence the allegations in Para 10 to 15 of the application are
not correct and denied totally as false. The applicant is grossly misleading this
Hon'ble Tribunal with false information's as the contents of photographs in
Annexure-2 are not the discharge from the 4" respondent medical college and
hospital. The allegation that this respondent caused poliution to nearby canals

and water bodies is not true and without any basis.

6.  The allegations in Para 16 to 23 of the application that this 4%
respondent had constructed buildings without obtaining prior Environmental
clearance/Expansion from the State environmental impact Assessment Authority
is absolutely false and denied as incorrect. The applicant is misleading this
Hon'ble court with false averments that the constructions were made without any
Environmental clearance. This respondent had obtained Environmental clearance
from the 3™ respondent wh'rcﬁ is shown in the Annexure -4 of the Application.
The said Environmental clearance was sanctioned under provisions of EIA
notification dated 14™ September2006 as amended with the validity for 5 years
from the date of issue. i.e on 17.4.2013 and it has been specifically mentioned as

below;

"The project activity is covered in 8(a) of the schedule and is of "B2"
category. It is does not require Public Consultation as per Para 7(i) LT stage (3)
(d) Public 1, Form-1A, conceptual plan, Annexures, and the additional
dlarifications furnished by the proponent, the SEAC vide Item No: 38.08 in its
38" meeting conducted on 22" March ,2013 and recommended to the SEIAA,

Tamil Nadu to grants Environmental Clearance to this Project. The proposal was
for Uetammal (Madural) Educational Trust
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considered by the SEIAA, Tamilandy vide Item No: 69-4 in its meeting held on
17.4.2013 and the proposal was discussed in detail and decided to issue FC.
Accordingly the SEIAA hereby accords Environmental Clearance to the above
project under the provisions of the EIA Notification dated 14" September 2006

as amended letter”

The perusal of the said sanction would show that the project specifications
are well considered and the sanction/clearance was given classifying the project
under B2" category and covered under 8(a) "Building and Construction Projects”
of the schedule to the EIA Notification, 2006. The project specification provided
in the Environmental clearance of Plot érea of 1,51,605.36 m? and the built up
area of 1,43,163.015 m” and Parking area of 39194.13 m? are completed within
the stipulated project time provided in Environmental clearance dated 17.4.2013.
The respondent submits that the other constructions in the project are the
College, Hostel for students which are connected with this respondent’s
educational institution exempted from "the built up area” for the purpose of the
EIA notification 2006 as amended. Further, it is respectfully submitted that this
respondent’s application dated 13.(}6}.2017 filed prior to expiry of the
Environmental clearance dated 17.4.20513,, with regard to the expansion of
project and the additional constructions ;s still pending with the 3™ respondent.
The applicant has made vague allegation :that this respondent is still constructing
some more building in the aforesaid survey numbers which s not correct and it is
only a bald ‘allegation bereft of particularsﬁ. As submitted already, apart from few
exempted constructions in the project site, the other constructions are not
connected with the 4™ respondent or their project. The applicant can not include
the constructions in the surrounding aréa independent of the 4™ respondent
project, for which the EIA notification do%es not have application. Therefore the

allegations that this respondent has made constructions without obtaining




Environmental Clearance and made violations in respect of constructed are not at

all correct.

7 This respondent specifically deny the e allegations in Para 21 of the
application that this respondent is in violation of the conditions specified in the
Environmental Clearance granted to their project. This respondent respectfully
submit that as already stated above, this respondent had taken up all measures
and arrangements to handle, treat and disposal of solid wastes, Bio-degradable
waste, -Non-Biodegradable waste/recyclable waste and Bio-Medical/Non-
Recyclable waste and the mechanism adequately provided for by the respondent
is still functioning and the allegation to the contrary is not correct. This
respondent unit has obtained permission from Madurai Corporation for the
supply of 6.5 Lakhs Liters per day of water vide Letter dated 13.3.2013 and the
same arrangement is still continuing. Therefore the allegation that this
respondent is illegally extracting ground water without obtaining permission is
not correct. Further, this respondent has submitted due applications with 2™
respondent for Consent under Air Act and Water Act and paid necessary Fee
every year. (The copy of the application are filed in Annexure-II) The consent
fee paidlby this respondent from the year 2013 is filed herewith in Annexure -
III. This respondent respectfully submit that even though they are in conformity
with all parameters provided under the rules for air quality and water quality
without causing any pollution, there is delay in getting the compliance certified
under relevant rules and they are taking all bonafide steps to ensure the same.
There is no willful nor deliberate lapse on the part of this respondent. The false
allegations of illegal dumping, discharge of Bio-medical waste and unauthorized
construction are raised against this respondent with malafide intension and
therefore the question of imposing environmental compensation  as against this

respondent will not arise,

/X}mirman
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In the above circumstances, it is humbly prayed that this Hon'ble Court

may be please to dismiss the above application and thus render justice.

VERIFICATION

I, M.V.Muthuramalingam, Son of Veeramahali , aged 75 years, Chairman
of 4™ respondent Trust residing at Ladanendal Village, Thiruppuvanam Taluk,
Sivagangai District do hereby verify %that the contents of the above Para 1 to 7
are true to the best of my know!edgle and I have not suppressed any material

facts.

i
Verified at Chennai on this 20™ day of July 2021,
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éIGNATURE_OF THE 4™ RESPODNENT
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all segregate the wastes in secordance with the Bio — Medim]
Rules, 1998 of Gowt, of India.

tnmim, free of cost, about segregation of wastes, collection of
el 4 __wmm muanagement and handling of Bio-
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Whergts REAEL is establishing a cemmon fucility in sccordance with the Bio-Medical Waste

(M;gm and Handling) Ritles, 1998, fur collection, freatment and disposal of the bio-medial

wastes, penerated by the “Health Care Lstablishments" (Hospirals, Nursing Homes, Disgnostic
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14. REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution cantrol
Board.

15. RFAEL promises to kesp high standards of pollution con trol and shall update equipment as and
when required.

16. All complaints (if any) ghall be attendad to in the shorlest possible time.
(48 hours).

17. REAEL shall send bill for the preceding month by the 3" of the next month and the same shall
be paid by DD / Account payee Cheque only drawn in favour of Ramky Energy and
Environment Ltd., payable at Madurai.

18, The DD or Cheque should reach Madurai Office on or before | 5% of the same month.

19, Payments made after 15", shall attract a penalty of Rs. 300/ per day.

20. REAFL shall stop servies il payments are not made within 20 days from the date of billing.

21, Any change of Rules or Disputes will be sorted out by a joint committeg of REAFL & NCE,

ELa AL, MTEDICRL OO LLESRE

22 REAEL & - '=_§2L1‘,&.L._§_££5££}EE£LML{HI£_ hereby undertakes to adhere to this
“Agreement of Service” for a minimum period of | year.

23. Agreement can be terminated hy giving one month notice by both the parties.
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. The === - who uses the service of REALL shall pay a one tme
Membership fee of Rs.1000/- towards membership,

LFE]

4 Whereas REAFEL offers to provide the services required for the members of HCE to be complied
with the above said rules, on a “user-pay-principle” at RsS- bed/day to be paid on monthly

basis. This rate will be reviewed and increased by minimum of 15% every year.
VELAmMMAL MEDIChL CollbGi Hoprral.

5. 5 RESEARCH, Ins UL, shall pay 45 day’s charges, as advance te the

VELRnm AL MERICAL CotlExE

6. REAEL & TNPCB will make periodic inspections of the £RspiraL4. Leserecs Ingr il
- regarding the Number of Beds, Collection and Segregation of Bio-Medical Waste cte..

=1

The Health Care Establishments shail segrepate the wasics in accordance with the Bio - Medical
Waste (Management and [ landling) Rules, 1998 of Govi. of India.

8. REAEL shall provide the initial training, free of cost, about segrepation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9, REAEL shall distribute color coded bags and puncture prool vontainers (Bags cost Rs.3.530,
Puncture proof contuiner Rs.65/~ (one time purchase)).

10. The TICE shall ensure that all the syringes disposed shall not have any pavt of the needle.
VELBramAL MEPIcAL. COLLENE HospiTHt
11.REAEL shall collect the wastes from 2 Eesepeckt, Tn&TITUTE g times and
frequency mulually agreed by both the parties. In case REAEL fails to collect the waste within
24 hours of previous collection, YELSapen L MIERICHL caltzas shall inform REAEL and the
same shal! be cieared within the next 24 hours. Hosprraw £ RPrwprcpt TromoTE

12, If for some reason, REAEL has not cleared the BMW within 48 hours that day’s charges will be
reduced in the billing.

13.REAE] shall be liable for violution under the Bio-Medical Wastes (Management and Handling)
Rules. 1998 from the time the waste is handed over to REAEL.

for Yelammal Medical College Hopitet 3
j / Insiitile

Chairman
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Mis. Rmnky Energy and Environment L., functioning et Plot No.2. Duraisamy Nugar Extension, Beside
Udayva Apartments, Madurai-625 010 and having its registered olfice at 6-3-1089/10&11, Gulmchar
Avenud; Rujbhavas Road, Semajiguda. Hyderabad — 00 082 (herein fter called &8 REAEL) represeated by
its Authorized Signatory.
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|, Whereas REAEL is establishing 2 common fasility in uwccordance with the Bio-Medical Waste
gvl anagement and Hundling) Rules, 1998, for cellection, treatment and disposal of the bio-medial
wastes generared by the “1 {ealih Care Establishments” (Hospitals. Nursing Homes., Dingaostic

écmcrs. Labs, Deatal Clinics, Blood Bank...). Pecennci TosTUTE Faokh LRED
7 gﬂlg.mas m&m&m@ﬁm&i&rﬁf—é’—u is a hogp'ﬁal huving»--———-—-{ﬁos}
eds s generating Bio-Medical Wastes which need to be managed in uccordance with the Bio-
fedical Wastes (Management and Tlandling) Rules, 1998 of Govt. of India. T
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3. The - who uses the service of REATIL. shell pay & ong time
Membership fee of Rs.2000/- towurds membership.

VELANMTYA L MEDICAL

Lo

Whereas REAEL offers to provide the scrvices required for the members of HCE to be complicd
with the above said rules, on a “user-pay-principle” at Rs6.50/- bod/day to be paid on monthly
basis. This rate will be reviewed end increased by minimum of 15% every year.

e : = Eegnper INSTTUTE :
ME&@L-Q&&E@E“}{.E shall pay 45 day’s charges, os advance to the

wn

VELAWMAL MEDICAL CollEGE
6. REAEL & TNPCB will make periodic inspections of the Hosprat 5 LECEARH Tngumure
-—-regarding the Number of Beds, Caollection and Segregulion of Rio-Medical Waste etc.,

7 'The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Wioste (Munagement and Handling) Rules, 1998 of Govi. of India,

8. REAEL shall provide the initial training, {ree of eost, about segregution of wastes, collection of
wastes in color coded bags as well as oceupational safery in management and handling of Big-
Medical Wastas.

9 RFAFRL shall distribute calar coded bags and puncrure proof containers (Bags cost Rs.3.50,
Pungture proof container R3.65/ (one time purchsse)).

10, Lhe HCE shall ensure that all the syringes disposed shall not have any part of the nzedle.
YEtanm AL MEDICAL ColtEE HoepiTAL
|LREAEL shall collect the wastes from --<%-SESEAROH FNATITEIE . o times and
frequency mutually agreed by both the partics. In case REAEL fails to collect the waste within
24 hours of previows collcction MELantryay ML ALCAAEGE shall inform REAEL and the
seme shall be cleared within the next 24 hours. HQSPW' AL ‘7 BECEARCH TusTetalE

12.1f for some reason, REAEL has not cleared the BMW within 48 hours that doy’s charges will be
reduced in the billing.

13. REAEL shall be liable for vielation under the Bio-Medicil Wastes (Managemznt and Handling)
Rules, 1998 from the time the waste is hunded over to REATL.
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{4 REAEL shall mect all the r:uigs and regulations stipulated by the Tamil Nadu Pollution control

Bouard.
+ 15 REAFL promises to keep high stundards of poilution control und shall ypdate equipment as and
whan required. :

16.All comptéims (if any) shall be attended to in the shortest possible time,

{48 hours).
17 REAEL shall send bill for the preceding month by the 3% of the nexl month aud the same shall
be paid by DD/ Account payee Cheque only drawn in favour of Ramky Energy and

“ Environment L., payable at Madurai.
18 The DD or Cheque should reach Medurai Office on or before 15% of the same month.

19, Payments made afier 15", skall attract a peaalty of Rs.30/- per day.

20, REAEL shail stop services if puyments ace ot made within 20 days from the date of billing.

21_ Ay charge of Rules or Dispures will be sorted out by a joint commitiee of REAEL & HCE.
Hns,ﬁm L Peseapcn INSTIIE
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 22.REAFL & VELaninamt. MEDICAL COLLERE e hereby undertalies 10 adhiere 1o this

“Agregment of Service™ fory minimum period of | year.

23, Agrecment can be terminated by piving one mozth noties by both e partics.
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Mfs. "-'Ramkg Energy and Environment Ltd., functioning at No:7D,Venkateswara [** street,Velmurugan
Nagar, Byega-ss Road, Madurai-625 010 and having its registered office at 6-3-1089/10& 11, Gulmohar

Aven

ue. Ragbhavan Road, Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by

its Authorjzed Signatory.

Mis.

And
Vi wa—m MEDICAL colle&qE Hosptiac RecepnpckH TNSITUTE

1.

.

Fos Velammal Madics! College Hospita! &
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Wfﬁeas REAEL is establishing a_common facility in accordance with the Bio-Medical Waste
(MaRagement and Handling) Rules, 1998, for collection. treatment and disposal of the bio-medial
wastes generated by the “Health Care Establishments™ (Hospitals, Nursing Homes, Diagnostic

Ccn&rs, Labs, Dental Clinics, Blood Bank...). ; )QE;S‘E DREH PALSTITUTE

. _ _ o Hod preD
Whereas -\EMM&L—M&QMEL-CQLW@—E% is a hospital having------------- F20Nos)
beds is generating Bio-Medical Wastes which need to be managed in accordance with the Bio-

Medical Wastes (Management and Handling) Rules, 1998 of Govt. of India.
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Colleere, 5. PECEARCH TNSTITUTE

. The YELBMMAL NERICAL .. who uses the service of REAEL shall pay a one time
Membership fee of Rs.2000/- towards membership.

(98]

4, Whereas REAEL offers to provide the services required for the members of HCE to be complied
with the above said rules, on a “user-pay-principle” at Rs6.50/- bed/day to be paid on monthly

basis. This rate will be reviewed and increased by minimum of 15% every year.
| - RNosprrae 2, FESEARCH INSTITUTE
s. MELammal Xeplepr ColllEAE shall pay 45 day’s charges, as advance to the

REAEL.

------ regarding the Number of Beds, Collection and Segregation of BiofMedical Waste etc.,
7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and ITandling) Rules, 1998 of Govt. of India. '

8. REAEFL shall provide the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags and puncture proof containers (Bags cost Rs.4,
Puncture proof container Rs.65/- (one time purchase)).

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.
VELaMNAL MEPICAL COLLEGE HRSPIAL
11.REAEL shall collect the wastes from ---= REsEAR. _PNSTITUTE. gt times and
frequency mutually agreed by both the parties! In case REAEL fails to collect the waste within
24 hours of previous collection VEL@MAMAL MERICAL COUEGEShall inform REAEL and the

saine shall be cleared within the next 24 hours. - Ao opygm 2. § REcepre H INETITUTE

12.1f for some reason, REAEL has not cleared the BMW within 48 hours that day’s charges will be
reduced in the billing.

13.REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)
Rules, 1998 frpm the time the waste is handed over to REAEL. :

For Velammal Medical Catlege Hospital &
' . -Research institute
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14.REAEL shall meet all the rules and regulatmns stipulated by the Tamil Nadu Pollution control
Board. ,

15.REAEL promises to keep high standards of pollution control and shall update equ1pment as and
when required.

16. All complaints (if any) shall be attended to in the shortest possible time,
(48 hours).

17.REAEL shall send bill for the preceding month by the 3 of the next month and the same shall
be_paid by DD ./ Account payee Cheque only dmwn in favour of Ramky Energy and
Environment Ltd., payable at Madurai. '

18. The DD or Cheque should reach Madurai Office on or before 15" of the same month.

19. Payments made after 15, shall attract a penalty of Rs.30/- per day.

20.REAEL shall stop services if payments are not made within 20 days from the date of billing.

21. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.

- Holpma e, BrcE o P
ECEARCH LANETTUTE
22.REAEL & YEBMMAL MEDICAL. Oarte G- hereBy undertakes to adhere to this

“Agreement of Service” for a minimum period of 1 year.

23. Agreement can be terminated by giving one month notice by both the parties.
3 ' ‘

ital &
rVelammal Medical Collega Hospi
- . Research Institute

Chairman

Authorized Signatory




@L@MO SEETE TAML NADY o T ma 989139
81 eaa’r:oﬁ L N e
b - Nedhranal M iyl i
‘Z \ § flogearch AGREEMINIOF SERVICE %ﬁ_g__ P

er(:‘l‘n\‘{'b "‘? @;ﬂm Sl
Hxmmnam ( nth) Of R A

This agreemgnt is entered into on the ---@ k..

M/s. Ramky Energy and Environment Ltd., functioning at No:7D,Venkateswara 1* street, Velmurugan
Nagar, ByefPass Road, Madurai-625 010 and having its registered office at 6-3-1089/10&11, Gulmohar
_ Avenue, Rajbhavan Road, Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by

its Authorized Signatory. o LY ITUTE
A G g R <k sz ) TNISTITUNE

\/EL?‘}MMQL NIED plemb ¢ ‘“ta,&And I“}‘L‘i’bf”i’ i -._.,; KELE Fildd HoN gt—g#
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1. Wh&eas REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Management and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial
waskes generated by the “Health Care Establishments” (Hospitals, Nursing Homes, Diagnostic
Centers, Labs, Dental Clinics, Blood Bank...).

NI CH 5 g1 is a hospital having-)-\-) ---------- @mNos)

bedg is generating BlO-MBdICal Wastes which need to be managed in accordance with the Bio-
Meglcai Wastes (Managcrnem: and Handling) Rules, 2016 of Govt. of India.

aﬂ""”ﬁw )

R 39!@@&1 éal ge Hospital
& Researett Institute - ‘
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3. The - VNeH ‘%--E ! -- who uses the service of REAEL shall pay a one time
Membership fee of Rs.__Jon /- towards membership.

4. Whereas REAEL offers to provide the services required for the members of HCE to be complied
- with the above said rules, on a “user-pay-principle” at Rs.&..50. /- bed/day to be paid on
monthly basis. This rate will be reviewed and increased by minimum of 15% every year.

T Y d oy
R VA G H--.‘?_ﬁ_nﬁl ---------------- shall pay ------ day’s charges, as advance to the

6. REAEL & TNPCB will make periodic inspections of the ——-—-.NI.CH & R
regarding the Number of Beds, Collection and Segregation of Bio-Medical Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules, 2016 of Govt. of India.

8. REAEL shall provide the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (cost is Rs.5/Bag + Tax)

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from ------- VarcH SR at times and
frequency mutually agreed by both the parties.

12.REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)
Rules, 2016 from the time the waste is handed over to REAEL.

13.REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control
Board. '

14. REAEL promises to keep high standards of pollution control and shall update equipment as and
when required.

15. All complaints (if any) shall be attended to in the shortest possible time,
(48 hours).

/7 “7
Far Vélammal MedicatGollege Hospital

- & Regeafch Institute

Chairman {X ‘ﬁ\/
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16.REAEL shall send bill for the preceding month by the 3" of the next month and the same shall
be paid by DD / Account payee Cheque only drawn in favor of “Ramky Energy and

Environment Ltd”., payable at Madurai.
17.The DD or Cheque should reach Madurai Office on or before 15" of the same month.
18. Payments made after 15™, shall attract a penalty of Rs.30/- per day.

19.REAEL shall stop services if payments are not made within 20 days from the date of billing.

20. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.

21.REAEL & VATCH S,,r Kl --- hereby undertakes to adhere to this
“Agreement of Service” for a minimum period of 1 year.

22. Agreement can be terminated by giving one month notice by both the parties.
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This agreement is entered into on the 05 (day) o“?:w------- (Month) of . 20L& .
Between

M/s. Ramky {Energy and Environment Ltd., functioning at No:7D,Venkateswara 1° street,Velmurugan
Naga:, Bye Pass Road, Madurai-625 010 and having its registered office at 6-3-1089/10&11, Gulmohar
Avenue, Raj%\avan Road, Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by

its Authorized Signatory. ok b
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Woa wven — TuEicorn £ NG Poad ; Chetharmara. Nace
(¥

Ms. bocoeq

1. Wher REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Management and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial
wastes generated by the “Health Care Establishments” (Hospitals, Nursing Homes, Diagnostic
Centess, Labs, Dental Clinics, Blood Bank...). ) _ of

One Thevsen o

2. Wheréas Vel 5‘3 K1 is a hospital having---—-----—-(l-q- 0’s)

beds is generating Bio-Medical Wastes which need to be managed in accordancewith the Bio-

Medical Wastes (Management and Handling)/l/{uies, 2016 of Govt. of India. N

Fae Velammal Medical College Hospital
¢ & Research.Institute o
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3. The VI CH 2 Kl who uses the service of REAEL shall pay a one time
Membership fee of Rs.2000 /- towards membership.

4. Whereas REAFEL offers to provide the services required for the members of HCE to be complied
- with the above said rules, on a “user-pay-principle” at Rs7.50/ bed/day to be paid on monthly
basis. This rate will be reviewed and increased by minimum of 15% every year.

5. - VacH 47 Kl shall pay 90 day’s charges, as advance to the
REAEL.

6. REAEL & TNPCB will make periodic inspections of the VMt _5_}__!&[
regarding the Number of Beds, Collection and Segregation of Bio-Medical Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules, 2016 of Govt. of India.

8. REAEL shall provide the initial training, free of cost, about segregation of wasles, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (cost is Rs.5/Bag + GST Tax)

10. The HCE shall ensure that all the syfinges disposed shall not have any part of the needle.

IL.REAEL shall collect the wastes from YV XICH éf < at times and
frequency mutually agreed by both the parties.

12.REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)
Rules, 2016 from the time the waste is handed over to REAEL.

13.REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control
Board.

14.REAEL promises to keep high standards of pollution control and shall update equipment as and
when required.

15. All complaints (if any) shall be attended to in the shortest possible time,
(48 hours).

For Velammal Medical Collsge Hospital
& Research Institute
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16.REAEL shall send bill for the preceding month by the 3™ of the next month and the same shall
be paid by DD / Account payee Cheque only drawn in favor of “Ramky Energy and
Environment Ltd”., payable at Madurai.

17.The DD or Cheque should reach Madurai Office on or before 15" of the same month.
18. Payments made after 15", shall attract a penalty of Rs.30/- per day.

- 19.REAEL shall stop services if payments are not made within 20 days from the date of billing.
20. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.

21.REAEL & VMIcH. 5 R hereby undertakes to adhere to this
“Agreement of Service” for a m1n1mum period of 1 year.

22. Agreement can be terminated by giving one month notice by both the parties.
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This agrecment is entered into on the _,Qlé},,-_- {day) ¢ \ﬁj: ----- % nth) of ...... ol ? :

Benween ‘s‘_,\‘

M/s. Ramky Energy and Environment Lid., lunctioning at No:7D,Venkateswara 1% stiet, Velmurugan
Nagar, Bye Pass Road. Madurai-625 010 and having its registered office at Ramky Grandiose, 12" & 1""1
Floor,Ramky Towers complex.Gachibowli. Hyderabad- 500032 (herein after called as REAEL) represented

by its Authorized Signatory.
VELAMmOL MEDICAL Coliehesng LECEARC . TheTiTo7E

X Ar.Par . FLrrcemiti £iNG Renp  CHITHAMAM MAP”/EZ; {=

. M. 2 SDog
l. Whereas REAEL is establishing a common facility in accordance with the Bio-Medical Waste
. % (Management and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial

wastes generated by the “Health Carc Establishments™ (Hospitals, Nursing Homes, Diagnostic
| Centers, Labs, Dental Clinics, Blood Bank...). '

| , Whercas VMICH Sl is a hospital havmw---‘?f!» hL ciﬂNo s)
beds is generating Bio-Medical Wastes which need to -be managed in accordance with the Bio-
Medical Wastes (Management and Handling) Rules, 201 g_gf-{it\ﬂ. of India.
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3. The - VM CH ? Rl who uses the service of REAEL shall pay a one time
Membership fee of Rs.2000 /- towards membership.

with the above said rules, on a “user-pay-principle® at Rs.T:5e)-./ bed/day to be paid on

4. Whereas REAEL offers to provide the services required for the mclr?bcrs of HCE to be complied
monthly basis. This rate will be reviewed and increased by minimum of 15% every year.

4 - VNMICH §€-{ ----------------- shall pay 90 days or -3b5..—- day’s charges, as
advance to the REAEL.

6. REAEL & TNPCB will make periodic inspections of the - }‘M-CH%.&[ .................
regarding the Number of Beds. Collection and Segregation of Bio-Medical Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handiing Rules. 2016 of Govt. of India.

8. REAEL shall provide the initial training. free of cost. about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (cost is Rs.5/Bag + GST Tax)
10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from s---ee- \/?“IC‘Hﬁ__E_I ---------------- at times and
frequency mutually agreed by both the parties.

12.REAEL shall be liable for violation under the Bio-Medica! Wastes (Management and Handling)
Rules, 2016 from the time the waste is handed over to REAEL.

13.REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control
Board.

14. REAEL promises to'keep high standards of pollution control and shall update equipment as and
when required.

15.All complaints (if any) shall be attended to in L2 slriest possible time,
(48 hours). i _ i
P~ "
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ccing month by the 3™ of the next month and the same shal]
qu¢ only drawn in favor of “Ramky Energy and

on or before 15 of the same month.

I8. Pavments made after J 5% shall aitract a penalty of Rs.30/- per day.

I9.REAF] shall S10p services if payments are not made within 20 days from the date of billing.
20. Anv ch nge of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.
21.REAEL & Vg LEE %-——2-1 -==----- hereby undertakes to adhere to this
“Agreement of Service” for a minimum period of | year.
22. Agreement can be terminated by giving one month notice by both the parties.
-
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This agregmem is entered iatw on the 10 {day) of 02 (Month) 2020 Valid up to 09/02/2021 1 ;5:- _.5;. -
§ Between N
i >
M. Ranthv Energy and Environment L{ ioni

: _ d., functioning at D.No.2B/1,Vaigai Main St
Nagar, Bye Pass Road, Madurai-625 010 and having its registered oflice at Ramky Grandiose, 12* & 12
Floor, v Towers complex,Gachibowli, Hyderabad- 500032 therein afler called as REAEL) represented
by its Authorized S gnatory.

reet, Velmurugan

And

Velammal Medical Collggre : L Anstitute, Toll Gate, Madurai-Tuticorin Ring Road,

Anuppanadi Near Chintramani, Wadurai, Tamil Nadu 625008(herein afier called as HCE)

3 %‘H’Jg:rcas REAEL is establishing a common facility in accardance with the Bio-Medical Waste
{Management and Handling) Rules,

2016, for collection, treatment and disposal of the bio-medial
waskes generated by the *Health Care Establishments”

(Hospitals, Nursing Hemes, Diagnostic
Cenitars, Labs, Dental Clinics, Bluod Bank. i
¥

vital & Research Tnstifute, is 4 hospita! having Nine

ical W:ﬁréﬁ wiliich nesd to he managed in
es, 2016 f Govt, of India,

astes (Munagement and Herdling) Rul

Vstammal Medics! Onlleqe Hosphial
: & Rasearch instiluta
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3. The Velammal Medieal College Hospital & Research Institute  who uses the service of REAEL
shall pay a one time Membership fee of Rs.2000 /- towards membership.

4. Whercas REAEL offers to provide the services required for the members of TICE to be complied.
with the above said rules, on a “uset-pay-principle” at Rs 8.50/ bed/day to be paid on monthly
basis. This rate will b teviewed and increased by minimum of 15% every vear,

S. ¥elammal Medieal Colle ¢ Hospital & Research Institute, shall nol pay 90 day’s charges, as
advance to the REATLL.

6. REAEL & TNPCB will make periodic inspections of the Yelamumal Medical Colle e Hospital &
Research Tustitute regarding the Number of Beds, Collection and Segregation of Bio-Medical
Waste ete,, :

7. The Health Care. Establishments shall Segregate the wastes in accordance with the Bio — Medical
- Waste (Management and Handling) Rules, 2016 of Govt. of India.

8. REAEL shall provide the initia] lraining, free of cost, abour segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (Nan Cholorinated) (smail cost is Rs.5 & 7/Bag + GST
Tax) , Polythene cover are nat be collected,

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

I1.REAEL shall collect the wasies from Velammal Medical College Hospital & Research Iustitute,
at times and frequeney mutyall ¥ agreed by both the parties,

12.REAEL shall be liable for vielation under the Bio-Medical Wastes (Management and Handling)
Rules, 2016 from the time the wasle i_s handed over to REAEL,

I3.REAEL shall mect al] the rules and regulations stipulated by the Tamil Nady Pollution control
Board.

14. REAEL promises to keep high standards of pollution control and shall update equipment as and
when required.

15. All complaints (if any) shall be attended to in the shortest possible time,
(24 hours).

Yelarmmal Medical College Hespital

= & Rassaich Institute /
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16.REAEL shall send bill for the preceding month by the 3™ of the ext month and the same shall he
paid by DD / Account payee Cheque only drawn in favor of “Ramky Energy and Environment
Ltd™, payable at Madurai,

17.The DD or Cheque should reach Madurai Office on or before 15" of the same month.

18.REAEL shall stop services if payments are not made within 20 days from the date of billing.
19. Any change of Rules or Disputes will be sorted out by a joint committes of REAEL & HCH.

20.REAEL & Velammal Medical College Hospital & Reseurch Lustitute hereby underiakes to adhere
to this “Agreement of Service” for a minimun period of one years.,

21.For Convince of waste collection, bio medical waste bag should be placed in the ground floor
only, so that our vehicle will easily come and collect {he bio medieal waste, it also avoids
spillage waste.

22. Yelammal Medical Colle ¢ Hospital & Research Institute shiall generate waste received above
250 gm per day per bed (beds calculated over ne.of sanctioned beds) will be totaled in kg
‘per month and will be additionaily billed @ Rs. 25 per Kg wef 1% Jan 2019, over and
above regular BMW service charges per month,

23. Agreement can be terminated by giving one month notice by both the parties

24, Paymenls made after 15" shall attract a penalty of Rs.30/- per day.
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This agreemept is entered into on the 15 (day) of 02 (Month) of 2021 Valid Up to: 14/02/2022

Between

M/s. Ramky Encrgy and Enviramment Lid., fuoctioning a1 D. \0.231'2 Vaigai Main ﬁtruet,Vaimunrgan
Nagar, Bye Pass Road, Madurai-628 416 and having its registered office al Ramky Grandiose, 12% & 13%
Floor.Ramky flowers complex Gachibowli, Hyderabad- 500032 (hercin after called as REAEL) represented
by its Authorized Signatary,

l (hemm nﬂsr';aﬂed 35 VMCHRi)

Whe REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Man#rement and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial
wastes gencrated by the “Health Care Establishments™ (Hospitals, Nursing Homes, Diagnostic
cm@, Labs, D&mtat Clinics. Blood Bank...).

2 VMQ;&J is a Hospitul Having NINE DREL B is generating Bio-Medical Wastes
which need to be managed in mdanee m&tt@;;ﬁmdﬁedml Wastes (Management and Handling)
Knlos,ﬁlﬂléﬂfﬁw of tndia.
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3. VMCHRI who uses the service of REAEL shall pay a one time Membership fee of Rs.2000/-
towards membership.

4, Whercas RECAEL offers (o provide the services required for the members of VMCHRI (o be
complied with the above said rules, on a “user-payv-principle™ at Rs 5.00.000/- monthly basis.

W

. VMCHRI shall not pay advance to the REAEL.

6. REAEL will make periodic followed ol the VMCHRI regarding the generation of the wasle.
Collection and Segregation of Bio-Medical Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules. 2016 of Govt. of India.

8. REAEL shall provide the initial training. free of cost, about segregation ol wastes, collection of
wastes in color coded bags as well as occupational  safety in management and handling of Bio-
Medical Wastes.

9. REATL shall distribute color coded bags (cost is Rs.5/Bag - GST Tax)

10. The VMCHRI shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the VMCIIRI at times and frequency mutually agreed by both the partics.

12. REAEL shall be liable fer violation under the Bio-Medical Wastes (Management and Handling)
Rules, 2016 from the time the waste is handed over to REAEL.

13. REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control
Board.

14.REAEL promises to keep high standards of pollution control and shall update equipment as and
when reguired. '

15. All complaints (il any} shall be attended to in the shortest possible time,
(48 hours).

16. VMCHRI shall maintain discharge of the waste approved by the Tamil Nadu Pollution control
Board.
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L7.REAEL shall send bill for the preceding month by the 3™ of the next month and (e same shall
be paid by DD / Accoumt payee Cheque only drawn in favor of “Ramky Fnergy and
Environment Ltd™,, payable at Madurai.

18.The BI or Cheque should reach Madurai Office on or before 15" of the same month.

19. Payments mude after 15", shall attract a penalty of Rs.30/- per day.

20, REAEL shall stop services if payments are not made within 20 days from the date of billing.

21. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & VMCHRLI.

22.REAEL & VMCHRI hereby undertake to adhere (o this “Agreement of Service™ for a minimum
period of one vear, i

23. VMCHRI shall gencrate waste and all bio medical waste will be cleared by REAEL on a daily
basis.

24. VMCHRI shall maintain discharge of the waste approved by SPCB.

23. Agreement can be terminated by giving one month notice by both the parties.
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TAMIL NADU POLLUTION CONTROL BOARD
FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981) :
(See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

1. [a] Full Name of the applicant : MV Muthuramalingam

(Occupier of the unit)
[b] Designation

[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code

[f] Fax no. with STD code
[g] Email Id

[h] Website address

[i] Mobile No.

. Full Name of the Unit

. Location of the unit

[a] Survey No/TS No

[b] Village/Town

[c] Taluk

[d] District

- Local body Name & Type

. Land Status

Extent of land (in Hectares)
[a] Total

The Chairman

Anuppanadi Village, Madurai South
Taluk, Madurai District,625009

S.F.No.
61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

provetmadurai @ gmail.com

8489903334

VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2,64/3,64/4,64/6,
64/7A,64/7B,64/8B,65/2,65/8A,65/1
1,
65/12A,65/12B,65/13,65/14A,66/1,6
6/4,66/5,70/1A,70/1B,70/2A,70/2B,7
0/4A,70/6(P),71/1,71/2A,71/2B,71/3,
T1/4A,71/4B,71/5,71/6B 1A,
71/6B1B,71/6B2,72/1,72/2,72/3A,72
/13B,72/4A,72/4B,72/4C,72/4D,72/5,
72/6,72/7,72/8,72/9A,72/9B2,72/10,
72/11A,72/11B,72/12,72/13,73/3(P),
73/4A(P),73/4B,73/10(P),73/11(P),7
3/12(P),73/13,73/14(P),80/3A,80/5,8
1/7(P),80/8,80/9,80/10,80/11,80/19
and 80/20A

ANUPANADI
MADURAI SOUTH
Madurai

MADURAI Corporation
Owned

2.95




[b] Build up area

1.49
[c] Solid waste Storage/Disposal area 0.06
[d] Green Belt/Irrigation area 0.5
[e] Vacant area {a-(b+c+d)} 0.9
6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit IP}rincipal
se
1. No manufacturing activity 0 -- --
involved.
2, This is a Hospital 0 - -
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use inT/d  |Value Content | Content
1 Diesel DG Set | 1.05 .| 10300 | Traces | 1%
(1010
KVA)
2 Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
8. Details of products manufactured
SL.No. |Name of the product 'Quantity Unit End Use
Products
1. No of beds in hospital 900 Nos
2. In Patients 900 Nos
3. Out Patients 500 Nos/Day
By Products
1. Nil _ 0 - -
Intermediate Products
9. Manufacturing Process
This is a hospital.
10. No. of Employees working per day 550
(including contract workers)
11. Date of commissioning 01/06/2013

12. (a)Details of Point source emission with

stacks




SL.No. (Stack |Source |Contro |Top Height | Materi |Exit |Exit Max

No 1 dimens |above |al of Gas Gas Discha
Measu |ion GL Constr | Velocit | Temp |rge
res uction |y

1 1 DG 0.3 9.5 MS 105 | 210 765
Set Acoust
(1010 |ic
KVA) |enclos
- ures
with
stack
2. 2 DG 0.3 9.5 MS 10,5 | 210 765
Set Acoust
(1010 |ic
KVA) |enclos
ures
with
stack

12. (b)Details of Fugitive or Noise emission

SL.No. Source of Type of Pollution | Capacity in HP
Fugitive or emission Control
Noise emission Measures
13. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
14. Cost of Air Pollution Control Measures 50 _

(Rs. in Lakhs)

15. Details of habitation: (All the habitation
located within 1KM radius of the unit)

SL.No. Name of habitation Distance in Kms |Population
1, Chinna Anuppanadi 2 26158
2 Madurai 0 1500000

16. [a] Name of the nearby Roadways
[b] Distance from the site in Kms

17. [a] Land use classification of the site
[b] Authority which classified the land

use

18. Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

19. TIs the unit is located within 1 Km from
marine coastal area (sea, estuaries, back

waters)

If yes please mention the distance from
the unit (In Meter)

20. Name and address of all
Directors/Pattners

NH-45 B (Madurai - Tuticorin)

Institutional use Zone
DTCP

NO




SL.No. Name of Partner Designation Address

1. M.V. Muthuramalingam The Chairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4. M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

5. M. Kunjaravalli Trustee Nambikkai,

. No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Attached)

3. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units. (Attached)

4. Detailed mandfacturing process for each product along with detailed process flow chart.
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.  (Attached)

6. Land use classification certificate as obtained from CMDA / DTCP/LPA. (Attached)
7. Details of Material balance for each products and process. (Attached)
8. Ground water clearance obtained from the competent Authority(If applicable).  (Attached)

9. Industries attracting EIA Notification shall submit Environmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).
(Attached)

10. Building Plan  (Attached)
11. Fire NOC (Attached)

/],%




12. NOC from Public Health Department  (Attached)

13. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

14. Consent fee under Water and Air Acts payable to the Board.  (Attached)
15. Commitment letter for Organic Waste Convertor ~ (Attached)

16. Piezometric well layout (Attached)

17. Building Approval (Attached)

18. Reply for Query (Attached)

19. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewage, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

20. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
effluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable). ~ (Attached)

21. DD for arrears fees  (Attached)

22. Annexure I (Attached)

23. Covering letter for DD (Attached)
24. Additional Demand Draft  (Attached)

25. In case of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safety measures (If applicable).  (Attached)

26. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

27. Reply for Query dated 12.04.2017  (Attached)

28. Additional Demand Draft rev  (Attached)

29. Covering letter for DD rev (Attéched)

30. Details of Water Balance and wastewater balance for process.  (Attached)
31. Request Letter  (Attached)

32. Request Letterrev  (Attached)

33. Request letter revised  (Attached)

- 34. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format. Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

35. Additional Demand draft-II  (Attached)
Declaration

1. T certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. T hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. Thereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

. Place :
Date :
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TAMIL NADU POLLUTION CONTROL BOARD
FORM-II
Application for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,
as amended (Central Act 6 of 1974)
- (See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)

- [a] Full Name of the applicant
(Occupier of the unit)

[b] Designation

[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[f] Fax no. with STD code
[g] Email Id

[h] Website address

[i] Mobile No.

. Full Name of the Unit

. Location of the unit

[a] Survey No/TS No

[b] Village/Town

[c] Taluk

[d] District

- Local body Name & Type

. Land Status

Extent of land (in Hectares)
[a] Total
[b] Build up area

MV Muthuramalingam

The Chairman

Anuppanadi Village, Madurai South
Taluk, Madurai District,625009

S.F.No.
61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

provetmadurai @ gmail.com

8489903334

VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

61/1,61/2,61/3,61/4,61/5,61/6,61/7,6

1/3,61/9,61/10,62/4,62/5A.,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2,64/3,64/4,64/6,

64/7A,64/7B,64/8B,65/2,65/8A,65/1

1

65/12A,65/12B,65/13,65/14A,66/1,6
6/4,66/5,70/1A,70/1B,70/2A,70/2B,7
0/4A,70/6(P),71/1,71/2A,71/2B,71/3,
T1/4A,71/4B,71/5,71/6B1A,
71/6B1B,71/6B2,72/1,72/2,72/3A,72
/3B,72/4A,72/4B,72/4C,72/4D,72/5,
72/6,72/17,72/8,72/9A,72/9B2,72/10,
72/11A,72/11B,72/12,72/13,73/3(P),
73/4A(P),73/4B,73/10(P),73/11(P),7
3/12(P),73/13,73/14(P),80/3A,80/5,8
1/7(P),80/8,80/9,80/10,80/11,80/19
and 80/20A

ANUPANADI
MADURAI SOUTH
Madurai

MADURAI Corporation
Owned

2.95
1.49




[c] Solid waste Storage/Disposal area 0.06
[d] Green Belt/Irrigation area 0.5
[e] Vacant area {a-(b+c+d)} 0.9
6. Details of raw materials used 7
SL.No. |Name of the raw material Quantity | Unit Principal
Use
1. No manufacturing activity 0 - --
involved
2. This is a Hospital 0 -- -
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
1. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
2. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
8. Details of products manufacured
SL.No. |Name of the product | Quantity | Unit End Use
Products
1 No of beds in hospital 900 Nos
2 In Patients 900 Nos
3. Out Patients 500 Nos/Day
By Products
T Nil 0 -- --
Intermediate Products
9. Manufacturing Process
This is a hospital.
10. [a] Water Source Details
SL. No. |Source Type. Source Name Quantity
1. Ground Water Madurai Corporation | 622.13
(outside premises) ]
[b] Water Consumption Details
SL. No. |Source Consumption Quatity (KL/D)
1. WC-I': Cooling & Boiler feed 0.0
2, WC-Il: Domestic 600.0
3. WC-III: Process (Easily Bio degradable) 22.13
4 WC-IV: Process (Not easily Bio degradable) | 0.0
11. Details of sewage/trade effluent

generation




a). Sewage Generation Details

Total Sewage Generation Quantity :452.00 KLD
S.No. Source Quantity(KLD)
1. Domestic 452.0

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 20.00 KLD

S.No. Source Quantity(KLD)
1. Lab Washing & Laundry 20.0
Washing

12. Details of Sewage/effluent treatment

plant

a). Sewage Treatment Plant Details

Treatment status: Individual STP

SL. No. Name of the Treatment | No. of Units Dimensions in metres
Unit
1. Sewage Treatment | 1
Plant | (400 KLD)
2. Collection Tank 1 15.0 x 8.0 x 3.0
3. Aeration Tank 1 13.0x5.0x 3.5
4, Clarifier Tank 1 6.0 dia x 2.5 hgt
5. Clarified Water Tank | 1 10.0x4.0x2.5
6. Treated Water Tank | 1 10.0x4.0x2.5
7. Sludge Drying Beds | 6 3.0x3.0x1.0
8. Pressure Sand Fliter| 1 1.6 dia x 2.3 hgt
9. Activated Carbon 1 1.6 dia x 2.0 hgt
Filter
10. Sludge Pump 1 20KLH @ 15 m
i Disinfection System | 1 0-5LPH @ 5
kg/sq.cm

b). Trade Effluent Treatment Plant Details

Treatment status: Individual ETP

SL. No. Ilga{n‘e of the Treatment |No. of Units Dimensions in metres
nit
1. For Bio Medical
Waste
2, Collection Tank 1 25x2.5x%x2.0
3. Dis Infection Tank 1 3.0 dia x 1.5 hgt
4. Sludge Drying Beds | 1 1.56x1.5x1.2
B For Laundry Waste
6. Collection Tank 1 40x4.0x2.0
7. Neutralization Tank | 1 3.0 dia x 1.5 hgt
8. Sludge Drying Bed | 1 1.5x15x1.2
13 Details of sewage/trade effluent

disposal




a). Sewage Disposal Details

S.No. Description of Qutlet |Quantity(KLD) Disposal
1 Sewage 1 100.0 On land for
gardening
2. Sewage 2 352.0 Utilized for HVAC |
b). Trade Effluent Disposal Details
S.No. Description of Outlet | Quantity(KLD) Disposal
1s Trade Effluent - 1 10.0 STP - 1
2. Trade Effluent - 2 10.0 STP -1
14. [a] Details of Non Hazardous Solid
Wastes
E. No. [Nature of Solid Quantity | Unit Mode of Area of
Waste ' disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
1. Bio Medical Waste | 230 Kgs/Day | Common | 50
Facility
2. Biodegradable 674 Kgs/Day | Used as 250
Waste Manure
3. Non Biodegradable | 825 Kgs/Day | Disposed | 250
Waste through
. Authorized
4, Sludge from STP | 60 Kgs/Day | Used as 50
Manure
14. [b] Details of Hazardous Waste
SL. |Name of Process |Name of Quantit |Waste |Waste |Waste |Area
No. Process |y T/Y |Type Storage |Disposal |earmar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
16. Cost of water Pollution Control 10.96
Measures (Rs. in Lakhs)
I'7. No. of Employees working per day 550
(including contract workers)
18. Date of commissioning 01/06/2013
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms |Population
1. Chinna Anuppanadi 2 26158
2. Madurai 0 1500000

20. [a] Name of the nearby Roadways

NH-45 B (Madurai - Tuticorin)




21.

22.

23

24.

25.

[b] Distance from the site in Kms

Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof
5KM

[a] Name of the Water Source
[b] Distance (in meters)
[a] Land use classification of the site

[b] Authority which classified the land
use

Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

Name and address of all
Directors/Partners

Institutional use Zone
DTCP

NO




SL.No. Name of Partner Designation Address

1. M.V. Muthuramalingam The Chairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4, M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

5. M. Kunjaravalli Trustee Nambikkai,

. No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Attached)

3. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for I KM. radius from the units. (Attached)

4. Detailed mam‘xfacturing process for each product along with detailed process flow chart.
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format. (Attached)

6. Land use classification certificate as obtained from CMDA /DTCP/LPA. (Attached)
7. Details of Material balance for each products and process.  (Attached)
8. Ground water clearance obtained from the competent Authority(If applicable).  (Attached)

9. Industries attracting EIA Notification shall submit Environmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).
(Attached)

10. Building Plan  (Attached)
11. Fire NOC (Attached)




12. NOC from Public Health Department  (Attached)

13. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

14. Consent fee under Water and Air Acts payable to the Board.  (Attached)
15. Commitment letter for Organic Waste Convertor (Attached)

16. Piezometric well layout  (Attached)

17. Building Approval (Attached)

18. Reply for Query (Attached)

19. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewage, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

20. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
effluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable).  (Attached)

21. DD for arrears fees  (Attached)

22. Annexure] (Attached)

23. Covering letter for DD (Attached)
24. Additional Demand Draft  (Attached)

25. In case of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safety measures (If applicable).  (Attached)

26. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

27. Reply for Query dated 12.04.2017  (Attached)

28. Additional Demand Draftrev  (Attached)

29. Covering letter for DD rev  (Attached)

30. Details of Water Balance and wastewater balance for process. (Attached)
31. Request Letter (Attached)

32. Request Letter rev  (Attached)

33. Request letter revised  (Attached)

34. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

35. Additional Demand draft - IT  (Attached)
Declaration

1. T certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. T hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

~ Place :
Date :




AnN

CONSENT FEE DETAILS — M/s. VMCH&RI

S. No GFA in Lakhs Year Category COF:::;F‘?: t/ei ;‘ ar
1 27212.37 2013-14 Red 6,18,486
2 38629.76 2014 -15 Red 6,98,408
3 46103.0 2015-16 Red 7,50,722
4 46103.0 2016 -17 Red 7,50,722
5 46103.0 2017-18 Red 7,50,722
6 46103.0 2018-19 Red 11,21,030
7 46103.0 2019-20 Red 11,21,030
8 46103.0 2020 -21 Red 11,21,030

Total Fees 69,32,150

S. No. DD No. Date Amount

1. 086111 29.10.2013 92,860
2 086149 18.11.2013 5,25,580
3. 58673 20/01/2014 46
4, 233656 15/04/2016 7,50,722
5. 233835 22/07/2016 13,69,162
6. 253519 06/04/2017 7,50,722
7. 253571 27/04/2017 79,968
8. 310881 11/12/2019 22,42,060
9. 311165 28/09/2020 11,21,030

Total Fees 69,32,150
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BEFORE THE HON'BLE
NATIONAL GREEN TRIBUNAL
(SOUTH ZONE) AT CHENNAI
(Application under Section. 14 and

15 read with section. 18 of
National Green Tribunal Act, 2010)

APPLICATION NO: 8 OF 2021

IN THE MATTER OF:

MEENAVA THANTHAI
K.R.SELVARAJ KUMAR
MEENAVAR NALA SANGAM
(Registered under section 10 of the
Tamil Nadu

Societies Act, in SI.No. 205 of 2015
dated 26.06.2015)

... APPLICANT
AND

STATE OF TAMIL NADU
Through the Chief Secretary,
Government of Tamil Nadu,
Secretariat

Chennai 600 009 Ph.25671555,
email:- cs@tn.gov .in

AND 3 OTHERS.

..... RESPONDENTS

REPLY STATEMENT FILED BY
THE 4™ RESPONDENT

M/s K.SRIDHAR
S.A.GANDHI &
R.NEPOLIYAN

COUSNEL FOR 4™ RESPONDENT



